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- 	 ORDER 

S.N.Ilallick, V.C. 

In this miscellaneous application the applicant has prayed 

for an order staying the operation or the purportei order 

dated 27.4.1998 passed by the joint Secretary (E)t Railway 

Berd, as per annexure 'X—l', till the disposal of 0.A.800 

of 1991, 

2. By the said order it has been communicated to the applicant 

who retired before the riling of the O.A. that on consideration 

of the report of the inquiry officer and other records of the 

case, the President has come to the conclusion that the charge 

hafS been proved against him and he has' accordingly decided to 

withhold the DCRG and full pension of the applicant. 

3, 	it should be recalled that in O.A.800 of 1991, t he applicant 

has challenged tIieØipartmntal proceeding. It is submitted 
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4) 	• 	 - . . . 

by Mrs.Urna Sanyal, l.cajnsel appearing onbehalf of the respon-

dents, that as there was no interim order restraining the 

responáents to proc aeOia@ with the proceeing, the final order 

has been passed. 

4. As the very disciplinary proceeding is the subject matter of 

adjudication in thp G.A., we think it proper that the respondents 

should be directed not to give effect to the order dated 27.4.1998 

till the next date of hearing of the GLA. i.e. 7.1.1999. 

5. we order accordingly. 

6. This M.A. stands disposed of. No order is made as to costs. 

(S.Dasgujta) 	- 	 (5.N.1'llick) 

	

Administrative Member 	 Vice—Chairman 

r.s. 


